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.4.6,tract 01 tile Proceeding. of tke OorMell of tIle Go.,~,.,.Df' GeffeN' of InditJ, 
tJllem7Jlea for the pU1po,e of making LarD; and· Begtllalion, "ndo,. th(J 
pro11i,ion, of tAe Act of Parliament 24 t 25 ric., cap. 67. 

The Council met at the Viceregal Lodge, Simla, on Wednesday. the 29th .July. 
1885. 

PBBSBNT: 

His Exoellency the Viceroy and Governor General of India, J[.P., G.O.D., 
G.O.H.G., G.H.B.I., G.K.I.B., P.O., p,·eBicling. 

His Hunour'the Lieutena.nt-Governor of the Punjab, LL.D., Jt.O.S.I., O.I.E. 
His Exoellenoy the Oommander-in-Chief, G.O.B., O.I.E. 
Lieutenant-General the Hon'ble T. F. Wilson, O.B., O.I.B. 
The Hon'ble O. P. Ilbert. O •. I.B. 
The Hon'ble Sir S. C. Bayley, K:.0.8.I., O.I.B. 
The Hon'ble T. O. Hope, 0.8.1., O.I.B. 
The Hon'ble Sir A.. Oolvin, K:.C.I£.G., C.I.E. 
The Hon'ble W. W. Hunter, C.8.1., O.I.B., LL.D. 

CENTRAL PROVINCES OIVIL COURTS DILL, 1885. 
The Hon'ble MR. ILDERT int·rolluced the Bill to amend the Law relating to 

Civil Oourts in the Central rrovince~. and movcd that it be referred to a Select 
Committee consisting of' the IIou'hlc Sit· S. O. Dayley, the Hon'ble Mr. Hunter 
and the Movcr~ with instructions to report within two months. 

The Motion was put and agrced to. 0., . 
The Hon'ble MR. ILBBRT also moved that the Bill and Statement of 

Objects and Reusons be published in the Oellt"al ProrJince. GueUe in Eng-lisll 
a.nd in such other languages as the ~ocal Administl'lltion thinks fit. 

Tho Motion was put and agreed to. 

BURMA COUR'l'S BILL, 1885. 
The Hon'bla MR. JLnERT also moved that the Report of' the Select Com. 

mittce on the Dill to amend the Burma Courts Act, 1875, a.nd section 860 of tl16 
Code of Civil Procedure, be taken into consideration. lie explained that thc 
Uoport was 0. very sbort one, and merely stated tha.t tho Bill u.s introduced had 
ll~n approved by thc local authorities and consequently did not call for any 
lUo(lifieation. 

'l'hc Motion was put and agreed to. 
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The Hon'ble MDo. lLBBDoT also moved that ~ e Dill be ,passed. 

,The Motion. was ~ Dond agreed to. 

NORTHERN INDIA. FERRIES ACT, 1878, AMENDMENT BILL . 

• :;. The Hon'ble MDo. HOPB m.oved for ieave to introd'uce a lUll to' amend the 

Northem India. Ferries Act, 18'18. He said:-

" The object of this Bill is to remedy a defeot which may almost be described 
as one of r~f in  a.ndIiothing more, Dond which experience has brought to light. 
In'seotion S of the present Ferries Act XVII of ~ . the. word • ferry' is 
de.fined as including a bridge-of-boats a.nd o ~r things; but by some aocident ' 
section 18 provides that • no person shall, except with the sanotion of the officer 
charged with the superintendence of a publio ferry, keep a ferry-boat fOJ" the 
purpose of plying for hire to or from any point within a distanoe of two miles 
from the limits ofauoh publio . ferry '; and section 26 imposes a penalty for 
contravening section 13. The result of this is that, although the definition 
~ ' ferry' is perfectly correct, the penalty olause is only applied to a person who 
~liea a ferry-boat without a lioense, nnd it h,as been found that individuals 

~, are Huffioiently ingenious to make a bridge-of-boats within the limits of & 
publio ferry, and that they cannot be touched in any way. This defect it is 
now proposed to remedy; the proposed a.mendment is undoubtedly in accord-
anoe with the intention of the origina.l Act. 

II I 'may here mention a. small matter which we intend to take this 
opportunity of providing for j tha.t is, we propose ,to take power f01leases being 
given by or with the sanotion of the 1000.1 a.uthorities, otherwise' than by 
publio auotion and for long terms. This is neoessary in order to meet the case 
of ferries leased to Railway Oompanies on special agreements for long teJ:ms." 

The Motion was put and agreed to. 

Tho Oounoil adjourned to Wednesday. the 5th Augll:st. 1885. 

SIULA.'j J 
The Blst JulV, 1885. 

D. FITZPATRICK, 

SecretGrv to 'Ae GOfJer,,,nent of IndiG, 

LegiBIGtif)e Department. 

o. C. B. Pru., Siml •• -No. 8112 L. D.-31.7.86.-316. 




